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THE MINISTER OF HOME AFFAIRS 

(SHRI INDERJIT GUPTA): (a) and (b) The 
ATTF, a militant underground outfit of 
Tripura, had issued 'Quit Tripura' notices 
asking the 'foreigners' who had allegedly 
infiltrated into the State after 1951 to leave 
Tripura by June 30,1996. The ATTF had also 
announced a State-wide 'Tripura Bandh' from 
July 1 to 10, 1996 in support of its demand for 
driving out the 'illegal migrants'. The bandh 
failed evoke any perceptible response. To 
assist the State Government in dealing with 
the prevailing situation, CPMF and Army 
units were deployed. The situation is under 
constant watch and close review. 

(c) Available information pertaining to the 
period 1.9.1995 to 29.8.1996 is given 
below:— 
 

Tripura SF/Police Civilian 

(a)   Killed 27 107 

(b)   Abducted - 241 

Manipur   

(a)  Killed 78 203 

(b) Abducted - 14 

Pension Scheme for Employees of 

Calcutta Port Trust 

3146. SHRI SHIV CHARAN SINGH: 
Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Calcutta Port Trust 
authority have given fresh option to the 
employees of class III & IV who retired 
during 01.01.80 to 31.07.84 under 
Contributory Provident Fund Scheme to 
switch over to pension scheme through 
various orders; 

(b) if so, the number of employees of class 
III & IV who retired in 1983 under 
Contributory Provident Fund Scheme, adopted 
the Pension scheme later on either by prayer 
or by Court direction; and 

(c) the details showing the name, designa-
tion and date of superannuation of employees? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI T G. VENKETRAMAN): (a) 
Calcutta Port Trust had allowed option to 
employees who retired under Contributory 
Provident Fund Scheme (CPF) after 1.1.1980 
and also to family members of those Class III 
& IV employees who died after 1.1.1980 to 
opt for the pension scheme. This option was to 
be exercised before 30.04.1982. A fresh 
option was also allowed to those Class III & 
IV employees who were in service as on 
1.1.1984 and who had retired between 
1.1.1984 and 31.7.1984 with CRF. benefits. 
Thus no fresh option was available to those 
who retired between 1.5.1982 and 31.12.1983. 

(b) and (c) No case of any employee of 
Calcutta Port Trust who retired in 1983 under 
the CRF Scheme, but adopted the pension 
scheme later on either by prayer or by Court 
direction, has come to the notice of the 
Government. 

 


